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[Mr. Deputy-Speaker]
hours have been allotted for all the
three stages of the Bill. If the House
agrees, we may have eight hours for
general discussion, three hours for
clause-by-clause consideratio, and
one hour for the third reading,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Sir, I move:*

“That the Bill to give effect to the
financial proposals of the Central
Government for the financial year
1974-75, be taken inip considera-
tion”

Sir, T had explained the main features
of the proposals contained in the Bill
in my Budget speech. The details of
the specifie provisions in the Bill have
been explained in the Explanatory
Memorandum circulated to hon, Mem-
bers. I do not therefore, consider it
necessary to cover the entire ground
again.

The Bill has beepn before the houn.

Members for nearly eight weeks.
During the general debate opn the
Budget, hon. Members have given

valuable suggestiong for improvement
of some of the provisions in the Bill.
Sir, I am grateful to them for their
comments ang constructive criticism
of the proposals in the Bill. I have
also had the benefit of studying seve-
ral representations and memoranda
from members of the public, cham-
bers of commerce etc,
careful consideration to the sugges-
tions made by the hon. Memberg and
others. In the light of these comments
and suggestions, I propose to modify
some of my original proposals. With
indulgence of the House, I will briefly
explain the principal changes that
are proposed to be made in the pro-
visions of the Finance Bﬂl

In view of the cr1t1cal shortage of
petroleum produets, I had propesed
the continuance of development re-
bate for another year in respect of
coal-fired boilers and machinery or
plant for converting oil-fired beilers
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into coal-fired hoilers. While
concession has been widely wzicomed,
it has been pointed out that industry
may not be in a position to obtain
delivery of new boilers by 1st June,
1975. It has also beep urged that
with a view to encouraging a switch-
over from oil to coal as a source
of energy, the proposed tax conces-
sion should be extendeq to other
coal-fire§ equipment, such as fur-
naces, kilns, ovens and the like I
find considerable merit in tlese sug-
gestions. 1 accordingly propose to ex-
tend the tax concession by way of
development rebate for a further
period of two years in respect of coal-
fired boilers and any machinery or
piant for converting oil-fired boilers
into coal-fired boilers. Similar ccn-
cession will alsp be available in res-
pect of coal-fired furnaces, Kkilns,
oveng and the like and machinery or
plant for converting such oil-fired
equipment into coal-fired equipment.

Under the provisions of tha Bill,
the operation of development rebate
is also proposed to be extended hy
one year in casts where there is satis-
factory evidence to show that con-
tracts for purchase of machinery and
plant were finalised before 1st Decem-
ber, 1973. Under these provisions, the
benefit of this concession will not be
available in cases where machinary
or plant is manufactured by an indus-
trial undertaking owned by the tax-
payer. Since this would result in
hardship in some cases, I propose to
move an amendment to secure that
machinery or plant manufactured by
a taxpayer in his own undertaking
will also qualify for development re-
bate if satisfactory evidence is pro-
duced to show that steps for the
manufacture of such machinery or
plant had been taken before 1st
December,- 1973,

Under the provisions of the Income-
tax Act, income derived by Indian
companies and resident non-corporate
taxpayers in consideration of ‘provid- -
ing technical know-how and technical

*Moved with the

recommendation of the President.

this ~
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services io foreign enterprises ig en-
titleq lo preferential tax treatment.
Asg one oI the main objects of this tax
concession is to augment our foreign
exchange resources, the Finance Bill
seeks to make a retrospective amend-
ment to the relevant provisions to
provide that the concession will be
allowed only to the extent that such
income is received or brought into
India in accordance with the lawg re-
gulating payments and dealings in
foreign exchange. Sometimes, host
countries may place restrictions on
remittance of funds by Indian tax-
payers ig India. Remittance of funds
to India may sometimes get delayed
due to other valid and inescapable
factors. In such cases, Income receiv-
ed in a foreign country may not be
brought into Indig before the comple-
tion of the regular assessment of the
taxpavers. In order to cover -such
cases, it ig proposed to make a pro-
vision in the law for rectification of
completed assessments if the taxpayer
proves that the foreign income has
been subsequently brought into India.
The Reserve Bank of India gometimes
permits the use- of foreign income
outside India. Income which iy so
used outside India can be regarded as
constructively brought into India. I
accordingly propose to move an am-
endment to secure that moneys utilis-
ed outside India with the permission
of the Reserve Bank would be deem-
ed to have been brought into India
for the purposes of this tax conces-
sion. It is also proposed to move a
drafting amendment to securs that
these tax concessions are available
only in cases where the foreign in-
ccme is received in foreign currencies
which go to augment our foreign ex-
change resources.

Under an existing provision in the
Income-tax Act profits transferred by
approved financial corporations to
special reserve account are exeipfed
from income-tax within the ceiling
limits laid down in thig behaif. The
Finance Bill seeks to increase the
ceiling limits on the deductible amount
in the case of Financial Corporations
or Joint Financial Corporations estab-
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lished under the State Financial Cor-
porations Act, 1951. I propose to ex-
tend the benefit of the proposed con-
cession to approved Financial Corpo-
rations which, though not established
under the State Financial Corporations
Act, are deemed to be Financial Cor-
poraiions under that Act.

In regard to indirect taxes and par-
ticularly Central Excises, though there
has been some criticism of the mag-
nitude of the tax effort, it was reas-
suring to note that many recognised
that there was no other choice, if the
deficit financing was to be maintained
al a safe level. There are, however,
czrtzin areas where, I feel, some modi-
fications in the coriginal proposals are
celled for.

15 hrs,

With the revision of the criterion
for dutiability of aerateq waters,
many small units have come into the
excise net, as a result of which a large
number of representations have been
received from them pleading for ex-
cise relief. Their cases have also been

“taken up by some of the hon. Mem-

bers and the issue raiseq during the
general discussions in both the Houses
of Parliament. In the light of the
various representationg received.and
studies made, I propose to give suit-
able relief to the small units by ex-
empting aerated waters produced
with the aid of power, where the ex-
tent of power used by or on behaif of
a manufacturer in one or more facto-
ries does net exceed 10 horse power,
in replacement of the existing exemp-
tion.

-

Consequent on the withdrawal of
the lower effective rate in respect of
Robusta, Liberia ang Excelsia varie-
ties of coffee, representations have
been received urging restoration of the
pre-Budget rate in respect of these
varieties on the ground that they are
inferior in quality. I propose to re-
duce the duty on Liberia and Excel-
sia varieties of coffee from Rs. 100
per quintal to Rs. 75 per quintal,
while other varieties of cured coffee
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will carzy the rate of Re, 100 per
«quintal.

As a roult of steep incresse In the
«fective rata of duty on Hexane used
in the manufacture of solvent extract-
ed vegetable non-essential oils and for
extracting fat from silk worms pupae,
repregentations have been received for
the restoration of pre-Budget rate In
particular, it has been urged that the
solvent extracted oil mdustry is an
export-orrented one and while on the
one hand the costs of processing deoil-
ed cakes have gone up, their inter-
national prices have registereq a fall
Hon Membersg are aware that .n the
1974 budget, the effective rate of duty
wat increased from Rs 428 per kilo
litre to Rs 1763 20 per kilo litre After
taking into conmderation all these
factors, I propose to reduce the iate
of duty on Hexane intended for use
in the above mndustries go that the
effective rate of duty will be Rs 1000
per kilo litre and revive the pacce-
dural safeguards for enswing the in-
tended use

i am proposing & miwnor modification
reilating to waxed paper and boards
and poiyethylene coated paper and
bosrds As g matter of equily to menu-
facturers who utilise duty-pexd base
paper purchased from the open mar-
ket m the manufecture of the afure-
said special varietwss, I propose tov DY
a loweyr effective rate of 80 pamse pet
Kg on the sbove varietes of paper
and boards mamufactured out of duts-
paid base paper

With the mmposition of excise dutv
on electrical gtampmngs @nd lamina-
tions 1n this year's Budget, represtnia-
twons have been received from some
smaller manufacturers operating with-
out the aid of power or with a rela-
tively low quantum of power 1 pio-
pose to extend a concession to such
smaller manufacturers by exempting
a quantity not exceeding 20 metric
tonnes of gtampings and Jaminatiors
clesred n a financal year by or oh
bebalt of o manufacture, subject to
the eondition that the total guantity
of clesred in that fimancial year does
not exceed 40 metric tonnes

The above modificationg 1n the ort
ginal proposals would mean & 1evenue
sacrifice of about Rs 120 lakhs 1n one
All these modifications
are proposed to be effected by issuc of
suitable notifications effective from
tomorrow and copres of these notifica-
tions will be laid before this House n
due course,

MR DEPUTY-SPEAKER
moved.

Motivn

“That the Bill to give effect to
the financial proposals of the Cup
tral Government for the finanual
year 1874-75, be taken nto const
deratwon "

SHRI DINEN BHATTACHARYYA
(Serampore): The hon. Finance Mi-
nister heg given certaln concessyons to
a section of menufacturers ag weil as
industrislists If we weigh the con-
cessiong that he has just now annound
M,ltw!nbe!o‘mdththehum"
favoured the big industrialists mor®
people For nd
tance, the ordinary pecple do not vee
photographic paper where he hat
given some concession. It is good
but T would say that he has gnen
more concessions 0 big industr the
The PFinance Bill

taxation messures for the year



and giving concessions and
to big businesg through tax
concessions, freer lcences and other
benefits o, the other, Government
must at least be ashamed of making
<lalms of sociallsm and garb: hatao,

1500 hrs.
[SHRI JAGANNATHRAQ 1 the Chair].

The Finance Bill has not touched
the corporate sector of the industry.
dn fact, they have §iven further bene-
ts in the form of development rebate
which he has just now mentioned for
another year; and next year also he
will give the game concession again.
T?u high income groups have been
given benefit by reduciion of the
maximum rate of income-tax, includ-
ing surcharge from the present 97.75
Per cent to 77 per cent of the taxable
income in the highest slab. And what
hag the Finance Bill offered to the
ordinary people? Instesd of reducing
the tax burden Which has been moun-.
tng every year, the Finance Bill has
imposed maore tax burden on the
people. For instance, heavy exgise
duuuhnvebeenmmdonalame
number of commodities. Soma stu-
dies show that the cumulative eflect
of these increases in duties will be
much higher thap what the Sovein-
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Now, look at the type of taxes they
have imposed on the pevple. These
are nothimg but punitive taxe; in the
form of exciee duties, Excise duties
have been impossd on household
goody ranging from tooth-paste to
soap and towely and posteards, inland
letters gnd postal covers wih cost you
more. The tax burden has been in-
cieased in the case of goods such as
tobaceo, cigarettes, cotton cloth and
glasg and glass-ware. Aerated water,
he has now excluded, from taxation.
The Government spokesman claimed
that the duty on industrial products
will not have much impact on prices.
In fact, the excige duties on industrinl
products will be shifted to the ordinary
consumerg by the profit-hungry indus-
trialists, particularly, the big business.
According to one estimate, the excise
duty op iron and steel, cement, ply-
wood, dyestuffs, etc. will raise the
whole sale priceg by at least 10 per
cent.

Mr Chavan’s budget has been wel-
comed by private industries awith
which are fairly accurste indieators
of the mood of private big business
are also happy snd reacted extremly
favourable to the Budget proposals of
Shri Chavan. These were reported
hy the Finamcial Erpress of Bombay
dated 2nd March 1974. Accarding to
the Pinancial Rrpress industrial equ:-
ties in the major stock exchanges of
the country surged forward reflecting
a very favourable respanse to the Bud-
get proposals, The Financial Express
composite index rose by 5.60 per cent
in one single day, the biggest single
day increase, perhaps in the history of
stock exchanges in the country, io
the last two decades.

The Fipance Bill symbolises an-
other big leap-forward on the danger-
loping prices. It will turther worsen
the already grave price wtuation. The
index number of prices which was 100
in 1948 has incressed to 316 last year.
In one yeur alone the price incremse
showed an alarming increase of ahout
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per cent, In fact, thiy
official figure. The real fact iy that
the prices of many cammodchties in-
creased byasmwehu&oto?ﬁpor
cent. According to conservative esti-
mates, prices of wheat, eggs, mustard
oil, vanaspati and biscuits increased

by 80 to 50 per cent recently after
the Budget was placed,

The infationary rise in the prices
of most of the products of mass con-
sumptfon has resulted in the reduc-
tion of the purchasing power of the

people. The rea) income; of the
working classes and the toiling peo-
ple are being continously eroded

through defleit finance and-—jnflation.
Only the other day the Minister of
State in the Mimstry of Finance an-
nounced that the value of the rupce
is now only 30 paise, but the very
next day, the Amrita Bazar Pafrka
went in detail contradicted the Minis-
ter's statement and said that the real
value of the rupee has gone down
to 15 paise, So, the priceg are in.
creasing and the value of the rupce
is going down.

Immediately after the presenta-
tion of the Budge!. the Government
increased the prices of petrol and
kerosene and cocking gas and other
articles Even the price of coal has
gone up. Goiernment has also rais-
ed the price of controlled cloth by
thirty per cent This helps the mil-
lowners to amass profits while the
ordinarv consumers are fleeced hei-
vily. In presenting the Budget Mr
Chavan saxd in his Budget speech:
‘T trust thiz Budpet is one more step
in the direcion of Governmen.'s
twin pohey objectiv. s of rapidly ex-
panding economy with sociahisfic
objectives’. In fact, the budgrtary
policies pursued by the Congress Gov.
ernment during the last 26 jears
cince independence have led us to
neither economic growing nor socia-
lism. During the decade 1851 to 1961
the per capita income in India roMe
anly at the annual rate of 1,7 per cent
compound. In the last decade’ 1961
to 1971 per capite income jncreased
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only marginally. In faet the rate of
growth of per capita incume declined
to about half of what it was in the
earlier decade, that is, 0,8 per cent.
The Ervonothle Survey of 1973-T4 ad-
mitted that the national income had
actually fallen in 1972-73 compared
iy the previous year, It says ‘Al-
though no firm eslimates of national
income are available beyond 1971.72,
it 15 likely that in 1972-73 national
income at constany 1860-61 price,
showedq a small decline! In the light
of such poor performance how can
we fake seriously the wish of the
Government that in the current year
that i 1973-74 however, it is likely
that the rute of growth will be about
six per cent? This is a pious wish
which has no basis in reality.

In the Fourth Plan period as a
whole the averaged rate of growth
of national income is not likely to
exceed 35 per cent compared to the
oviginal target of 57 per cent, Due
to the inflationary trends of the
economy unemployment iz mounting
like any.hing regularly. I may state
certain figures to show that although
the Government 1s inveshing certam
amounts in industries and in certan
institutions, the ra'e of Linemploymen:
iq nat decreasing but 1t 15 growing
day by day.

From the official statistics it 1«
shown that the rural unemployment i
est'mated tn have reached more than
250 lakhs hetween June 1970 and June
1972 Reristrred unemplovineny grew
by 35 per cent and the whole nation
is being reduced to the status of de-
ttutes There will be no relasation
unless the mieht 19 work % guarinteed
unless the right to unemployment
wage Iy equally secured.

Now the Government claims that
the employment in organised sectn:
has increased. But this is a statistice’
firtion, Because, the decrcape in em
ployment in the organised sector i
more than nullified by the decline in
employment in the un-orgainsed sec-
tor particularly due to Jarge scale
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retrenchment of workers from the
traditional industries due to power
shortage anq shortage of wvarious es-
sential raw materials and deepening
economic crisis in general

In fact, unemployment has been in-
creasing at an an alarming rate. In
Gujarat, a study] was made by an
economist of the Gujarat University.
That showed that during the period
1960-71 to 1972-73 the unemployment
as indicated by the Employment  Ex-

changes registered an increase of
362 per cent.
I know from my own experience

that 70,000 engineers, that is, those
who possess diplomas and degrees in
engineering, are not getting employ-
ment. This ig the situation,

Regarding social justice, there has
beéen a deterioration in the living
standards of the people. The per
cepita income of the rural popula-
tion was about 27 per cent of the per
capita income in the urban area in
the First Plan, It declined to 24 per
cent in the Second Plan, 20 per cent
:g ‘the "Third Plan and to 18 per cent
during 1966—T1, and. during the
period when Shri Chavan remained
as the Fmance Minister, it further
ff.']l from 19 per cent to 17 per cent
in 1972-73.

The economic policies and budge-
tary policies pursued by the Congress
Government have, therefore, increa-
sed the.gap between the rural and the
urban population. The poor peasants
in the villages have bheen thrown into
the ranks of pauperised agricultural
labour, as shown by the increase in
the percentage share of agricultural
labour in the 1971 Census in most of
the States in India. This is due not
to the economic policy followed by
Government alone but also because
no land-reform has been wunder-
taken by Government in the interests
of the peasantry. The rural popula-
tion is pauperised regularly.

The whole of the fresh taxes which,
Shri Chavan has proposed, for 1974-
75 in the form of indirect taxes will
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become more inequitous, At the
same time, he has given quite a sub-
stantial concession to the high income
groups. For instance, for those in the
income group of Rs. 5 lakhs, the tax
relief will amount to Rs, 83,447 by
way of savings in taxes which, they
would, otherwise, have paid.

The direct taxes had decreased.
Indirect taxes to the total tax revenue
had increased. In the year 1960-61,
the direct tax was 32.63 per cent but,
in 1974.75, it is 27 per cent. The in-
direct tax to the total tax revenue in
1960-61 was 67.37 per cent while the
direct tax is 73 per cent. I have no
time with me, otherwise , 1 would
have shown that the rural income
had gone down. And actually the
value created by the working class
has gone up. The whole of the in-
crease has been usurped by the em-
ployers including Government just
as it has happened in the railways..
I could have shown- that also but, I
do. not have time to show that. More
work is being done by the railway-
men. But, if you see their pay-pac-
ket although it might look that they
are gelking more money, its value
has down to 15 paise per rupee.

I wil] now make out certain points
especially for the Finance Minister to
reply, Fourteen banks have been
nationalised but what is their achieve-
ment? What is their maip objective?
The FEstimates Committee has s3id
they are far away from their main
objectives and their progress has been
slow and short of public expectations.
The Committee expressed its dis-
satisfaction at the oprogress in- vital
areas like lending to the weaker sec-
tions and priority sections particularly
agricultural and removal of regional
imbalances. There is no check on the
advances and orverdraft paid by these
banks to the big business, Before
these banks were nationalised it was
niot, the only one at the top who was
to decide to whom the overdraft or a
loan was to be given or not. Now, so
far as my personal experience goes,
it is the one man who decides whetaer
the overdraft is to be given to a
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emitern Biates espatially West Pem-
particular company or not There gal
must be a committee to screen actually
to whom the loan or the over-draft N .
is 1 be given. Now loan SVIng © B o o :,;,: By Ml iy
Plzbud:fmw::mrud charyya and his party have descris
income of top - bed everything that we do as pré-
vested -in pro-monapoligs,
Bir, discrimination is being done to anni-people eic. etc. But his wpeech
the Eastern States nakedly, Take, for Was saturated and dripping as much
exanmple, jute growers. What is their With innocence as it was with igne-
cost of production and what price Tance, and, therefore, o6 do dus
they are getting? For the Ilast one justice to  his gpeech, I shall not
refer to it at all.

year the jute growers in these places
have been demanding that jute prices
must be increased so that they are
able to pget remunerative price.
Now, the price has been fAxed put it
is far below the expectation of the
people. Only two days back the Com.
merce Minister held a meeting and
there he admitted that the price that
wag given to the jute growery was
not much as they should get to cover
fully their cost of production.

Now, just contrary has happened
in regard to cotton. There the Gov-
ernment s subsidising, azg well as
the price which they are givea in
comparison to the jute i far more.
in almost all these years. So, West
Bengal. Bihar and Tripura peuple
have every reason to bclieve that
justice is not being by the Centre to
this main crop by which we get
enough foregn exchange. 1 want to
bring thig fact to the notice of the
Finance Minister.

In reply to a question the Chief
Minister of West Bengal has come
forward with a statement that justice
is not being done to West Bengal so

1 shall at the outest start with cem
&atulating the Finance Minister
Shri Yeshwantrapo Chavan op his
extremely distinguished and merito.
rious tenuire as the Preaident of the
Asain  Development Bank. Lamt
week at Kualampur, at the meet-
ing of the Asian Development Bank,
lavish encomiums and praise were
best wed on him for the great quali-
ties of leadership and ctatesmanship
which he had whown sz a leader of
the poor and the developing nations
They may have been bestowed on
him in his individual capacity. but
if in such an intermaticnal forum
any encomium Or praise is bestewed
on a Member of hig House 1 take it
as & tribute to our country and as a

tribute to our parliament

Yor the preceeding several years
that I have beey participating in the
debate on the Finances Bill I bave
beert confining mysel usually to the
legal provisions which affect changes
in the laws connected with direct
taxation, gnd therefore 1 have been-

ture, and 1 am going to make some
very candid gnd objective evaluation
wssessment of the economic and
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<country and hag crested a crisis which
is unprecedented in the post-Indepen-
dence period.

Before coming to the economic
crisis, with your permission, 1 would
refer to one or two provisiong of the
Finance Bill, I was extremely deligh-
ied to find that the Fimance Minister
while moving the Bill for considers-
tion today bhad himself made reference
io certain modifications which he had
proposed in the Finance Bill. Two
or three of the modifications were
those to which 1 had the privilege of

They do bring about a
ceriain degree of rationulisation in
the provisions of the Finance Bill,
Bul s very important change which 1
had suggested and brought an anoma-
ly to the notice of the Finance Minis-
ter and which geems to have escaped
his notice completely was regarding
the total irrationahty in the tax
rates of personal taxation proposed

which would govern the assessment
vear 1976-78.

1 think it is an extremely bold and
realistic step to reduce the maximum
marginal rate of taxation on personal
income to T1 per cent from 97.75 per
cent. Whatever my hon, friend
Shri Dinen Bhattacheryya may have
o say about these high rates of
taxation, afl those who know anything
sbout the assessments of taxes and
sbout the levy and collection of taxes
J+nd are wuware of and conversant
with the menacious dimensions of
1x evasion and the parallel economy
have known one thing very clearly
that these excestively punitive rates
of taxation which have been prevalent
for long in our country have been
punitive only on the honest taxpay-
ers. Those who evaded tax scoffed at
these high rates with great deal of
impunity. Therefore, it vas utlerly
necersary to rationalise the rates, and
therefore, the reduction of rates to
71 per cent, to say the least, was a
step towards retionalisation of the
tax rotes. Howewer, in' the process,
while reducing the tax rates, the
Tates which have beep prescribed at

the lower alabs are so thoroughly
irrational that you will ymmeds-
ately get my point; when 1 point
out the relief at these slabs. At
Rs. 6,000, an assessee will get re-
lief, at the proposeq revised rates, of
Rs. 110; at Rs, 7500 he will get a
relief of Rs. 77. At Rs. 10,000, he
gets a relief of Rs. 22 only; at Rs,
12,500, again he gets a relief of Rs,
77; at Rs. 15,000, Rs. 132 and at Rs,
20,000, Rs, 422. If the rates of taxa-
tion have some uniform patiern, they
cannot be determined by the to pri-
vate humour and personal fancy of
any bureaucrat, If relief has to be
Riven to tax payers in Jower incomes,
it hus to have a proper bearing on
dufferent slabs. I do really hope that
the Finance Minister, before he fina-
lises this Bill, will recast the rates
on the initial slabs, There is no
reason why at Rs. 10,000 relief should
only be Rs 22: it has at least to be
s51x Limes more,

The vecond point that I wanted to
make was the imperative necessity of
increasing the exemption limit to
Rs T7.500. It has been raised only to
Rs. 6,000. I am unable to understand
as 1o why the relief is not being given
to those people who are earning
Rs 7,500 kecping in view the gteep
depreciation in the purchasing power
of the rupee. An argument iz being
advanced that we are taxing Rs. 7,500
because there are a large number of
people of our country Lving below
the poverty line who are earning far
less than Rs 7,900. No argument i<
more cruel and no gimmics can be
more sordid than this, Because we
cannot improve the lot of the people
who are living below the poverly line,
should it mean thet this gives ug the
right to torture those who are slightly
above the poverty line!

Who is responsible for this depre-
ciation in the purchasing power of the
rupees? The Finance Minister 18
suqarely and morally responsible for
giving the reliet at least to thoee
who are earning up to Ra 7,500. In
fact, the exemption should be taken
to Rs. 10,000 if the rate of inflation
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come. These ure the two points on
which I wanted to make a very vehe.
ment plea with the Finance Minister.

Corming 10 the problems which have
dangerously plaged our economy, oue
does not need today a super-geniug to
identity what those problems are.
Nor is it possible any more either to
ignore or to drift along with the pro-
blems without inviting immediately
a disaster and chmos for this country;
because ithe present ctisis has ynlea-
shed such an unmitigated hardship
and harassment far too long on the
citiens, and especially the vulnerable
sections appear to have been thrown
to the wolves. There is no wonder
today you find restlessness and list-
lessnes; among the people. There is
anger and indignation writ large,

The question, therefore, that is
being asked is, whether or not this
country will survive as a democracy,
or, wil] it crash and crumble under
the onslaught of the ecomomic crisis?
To those who have an abiding faith
in Parlismentary democracy, to those
to whom democracy is an article of
faith, tire very way of their life, the
very guarantee for the preservation
of their values and cherished lega-
cies, it is an extremely heavy, onerous
and cumbersone responsibility. This
crisis presents a challenge. It is a
time of test, a test to prove that their
avowed faith in democracy is not
purely a platitude but it is a reality,
and unless this challenge is taken up
in a serious manner as g challenge at
the time of crisis is taken up, 1 am
afraid we are likely to lose all that
we might have gained these several
years,

These problems which have created
that present crisis are certainly not
bevond solution. Many countries have
faceq these problems in the past and
with assiduous efforts ond arduous
lasbour and perseverance, they have
been able 10 overcome these problems.
And now, how do we find a golution
to thils crisis? It is by a very blister-

be solved by whipping public opinion
to take recourse to extra-constifu-
tiona] or unconstitutional means?

tienal approach, by impeding produc-
tion, by disrupting normal life? which
Pulls costs and pushes wages, and
gives a thrust to inflation, Is that
approach going to solve the problem?
Or is it not the requirement of the
day for all of us to show the utmost

I am not for a moment going to
hold brief for the Government.
Government must take squarly and
fairly the responsibility for its lapses,
for its acts of commission and omission
and for the misfortung which has
comg op this country especially for
the extremely poor and unimaginative

profiteers and racketeers. Not mmny
of these pepple are languishing in
jail? Many of them are makiog
merry every day, expleiting the poor
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wage push. inflationary spiral. The
official figures are now available and
we find in one single year a nise of
29.4 per cent in the whaolesale price
index. Therefore, it is 1o wonder that
the prices have reached concordian
height at a concordian speed. If the
country 1s to be saved from a bloody
revolution and chaos the inflationary
spiral has to be halted, not by
half-hearted measures, not by mouthing
platitudes, but by desperate determined
bid, The prices have to be
stabilised. The first and the foremost
need to take csre of the prices is
to ensure the utmost vigorous and
rigorous monetary and fiscal discip-
hine. 1 read the other day that the
aggregate estimated deficit financing
in the States for the year 1974-75
18 to be extent of Rs. 166,73 crores.
1 was glad to hear the Finance
Minister «when he asserted that
centre is not gaing to exceed the
umit of defict financing in 1974-T5;
in other words they would not go
beyond what they have estimated in
the Budget, ie. Rs 125 crores. This
was something that our economy
would easily absorb. I really hope
that he wil] stick to every word and
Jetter of his
financing. Some
so. In the life of the nation as in the
lifte of an

learns to cut one's cost according to
one's pecket, ons is lkely to involve
oneself in danger. If we do npt limit
our expenses within our resources
we are likely to land ourselves in
extreme difficulty, more serious than
what they have been s0 far. What
lack of fiscel discipline is there among
the States? This is the first year of
the Fifth Plan and one expected from
the States a massive effort at resource
mobilesation and & powerfu] thrust
towards augmenting resources. How-
ever, there is a growing tendency
towards fiseal and indiscip-
line, who resorted to aggregate deficit
finance of Rs. 186.T3 crores. The State
which leads in the matter of financial
indiscipline 1s the State of Maharashtrs,
to which the Finance Minister belongs,
with a deficit of Rs. 52.99 crores. The
second one is Madhya Pradesh. which
is my State with a deficit of 33.84
crores and next is Tamil Nadu with
a deficit of 23.97 crores, where they
are busy making a white paper for
more and more automomy instead of
being financially disciplined. How are
they going to help the anti-inflationery
drive of the Central Government®
All-gut bid is, therefore, necessary by
the States to mobilise all the resources
and augment industrial production
without which I do not think there
is any way out of solving this problem
of inflation, In this connection, I must
congratulate the Minister of Heavy
Industry, Shri T. A. Pai, The public
sector undertakings working under

if tackled ratiomally and effectively.
can really be solved But, no one
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seems to be worried about the power
crisis. It is here; it iz there; it is
everywhere; in Andhra Pradesh; in
Madhya Pradesh; UP is the worst hit
and Haryana and Punjap are sliding
into it. How do we ever expect the
production to come about without
adequate power? If the production
does not come about, I really do not
know how are we ever going to solve
the problem of shortages, If we are
not going to solve the problem of
shortages, there is going to be another
spurt in prices and this time it js going
to be the proverbial last straw on the
camel’s back. It is going to break the
nation’s back.

People are not willing to tolerate
any further price rigse, There is
shortage of essential raw materials.
Sir, what is required is industrial peace
because unless there is industrial
peace, a whole lot of mal-adjustment
comes about between the employers
and the employees. The employers
must share their part of responsibility,
In this connection, I ecxpect Govern-
ment to be an ideal cmployer and
Government employees to be ideal
employees. Any talk of Railway strike
at this stage, I think, is complete
subversion of the very existence of
parliamentary democracy. There are
any number of ways of solving the
problems. Are there not industrial
laws in this country? Is there not a
Parliament which 1g worried about the
rights of the less-privileged and under-
privileged, the vulnerable sections and
labourers’ problems! We have a
number of representatives in this
House who wish to take up their
problems. But, this strike at such a
critical period in the services, in the
cssentia) services is disastrous for the
emplovees also. Is it a way-out or
1~ 1t an effort somehow or other to
pressurise the Government” 1 submit
in humility that if o few political
operators wish to organise a strike and
hring about greater disruption. let
them bring about We have seen the
example of the Airlines strike. This
t.me it ever the railway people go on
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strike and they will go on a strike
only if they are mis-guided, they will
find it difficult to live in this country.
People will fight against them, Nobody
will stand by their strike. No one is
willing to tolerate problems and
botherations. May be, our railway
employees, are not getting everything
they need and they deserve, But,
certainly, they are much better placed
than many other people, many other
unfortunate people, who should not be
held to ransom. Therefore, Sir, it is
necessary to ensure industrial peace.

Then, we need, to adopt an utterly
new agricultural strategy, Our Agri-
cultural policy has been very erratic
and halting. We became extremely
complacent about our agricultural front
and about two years ago, we glibly
talked about exporting foodgrains. |
am not able to understand this We
were hardly out of the woods and we
are talking like this, We are living
from crisis to crisis. Every time, we
have a crash programme and that crash
programme crashes like anything. Why
not we have a long-term programme?
Regarding wheat policy, there i{s a talk
that we have reached the saturation
point  Representing a constituency,
which is a predominantly wheat.
growing area, I would submit we still
have tremendous scope for augmenting
wheat production. And a new strategy
in regard to rice has to be taken up
What about fertiliser? Kharif is in
serious jeopardy with shortage of
fertilizers. Efforts should be made t»
supply fertiliser to the farmers. There
is about 14-15 lakh tonnes supply-
demand gap in the economy in regard
to fertiliser

The distribution s)stem i1s extremel.
poor Sulphur and rock phosphate”
have been imported They are lying
at the harbour, at the ports for month:,
not being taken to the (fertilize
factories At the szame time, the
fertilizer factories are working &
hoprless by low capacity. In thr
pubiic sector they are working &
482 per cent while in the privat
sector they are working at 80 per cen’
of the capacity. What is worse, th~



297 Finance Bill, 1974 VAISAKHA 10, 1896 (SAKA) Finance Bill, 1074 208
] ! . N .

absurd and s:mething fantastic, Thase
who whip up public opinion against
the Government today are doing the
greatest disservice to the country.
They may be able to foment dissatis-
faction. But it must be realised by
the opposition that the people do not
trust them. At the time of the polls
we can settle accounts. But, in the
midst of the crisis, ean there not be
understanding at this stage that let us
rise above the line of politieal
confrontation and get over the crisis,
because we have got to save demo-
cracy? We have to help people out of
hardships and difficulties.

There has to be an extremely
efficient public distribution system, We
have gone back over the take over ot
foodgrainys, In a planned economy,
which must have very vigorous
control, how can we ever get out of
the responability of distribution of
feodgrains? I[f the public distribution
system s not properly orgamsed,
should we gu back on the take-over
of foudgrains or should we build up
@ pruper public distribution system?
Even in the matter of fertilizer distri-
bution, what 1s happening today? For
want of a proper distribution system,
there 15 so much of blackmarketing
and hurassment What about the
essential commodities? The essential
commoditics 1 this  country  will
cuntinrie to be in perennial shortage
unles. the Government take upon
them:elves to have an efficient public
distrihution system. All our talks of
sociul jusiice and helping the vulnera-

ble sections will always remain a
sanrtimonious humbug unless wc
orgamse a very efficient public

distribution system. So, that has got
to be done.

Inflation is remediable hundred per
cent. However ruthless the laws of
economics may be, they always yield
to superior economic strategy. Ome
has only to study how this has been
tackled in Brazil In the mid-sixties
Brazil] had a tremendous inflationary
spiral of 80 per cent. In 1963 it rose
to 100 per cent. Then it started coming
down and in 1973 it has come down to
12 per cent. As a result of the terrible
Infiationary spiral, there were inevi-
table political repercussions and a new
political party came, wedded and
pledged to reducing the inflationary
spiral, A financial wizard by the name
Antonio Delphin Nato took over the
finance portfolio. What he has achieved
can only be described as a mirable of
economic growth. He adopted some
of the most unconventional and
dynamic methods unknown earlier by
way of economic strategy. A study of
the Brazilian economy is wonderful

reading. There is a report by Dr

Hassy, who is an economist from
Boston, on how Brazil has tackled the
inflation and I would recommend it to
all the officials of the Finance Ministry.

He adopted two instruments. One of
them was known as “Monetary correct
index system.” They found out the
index of inflation. All the contiracts
which were related to prices, wages,
rent etc.. were brought within the
pattern of index. Every time, they
would load these particular contracts
automatically with induced inflation.
Suppose the Government issued a 5 per
cent bond. At the time of matunty,
if there 15 20 per cent inflation, then
the person would get not 5 per cent
interest alone. but ‘5 per cent plus
another | per cent being 20 per cent.
for inflation index That is how they
neatrahised the effect of inflation. They
also gave fiscal 1ncentives For
depreciation they gave not the book
value of the assets but the replacement
value of the fixed assets, They said:
change your fixed assets as often a8
you want and augment production.



299 Finance Bill, 1974

[Shri N. K. P. Salve]

whatever the resources are, whatever
the revenues are, Government was not
going to spend a penny more than that,
nevar mind what happens, because
inflation by printing notes is much
worse than anything else,  The
Brazilign inflation submitted tamely to
this pragmatic strategy.

See these dynmamic measures being
adopted as compared to fiscal measures
that we adopt. Yesterday, the Report
of the Select Committee on Direct
Taxes (Amendment) Bill wag presented
in which g magnanimous tax concession
of initial depreciation of 20 per cent
is given. A depreciation which you
should get in the second or third year
is given in the first year, What
generosity! It was presented by my
humble self, béing the Chairman of
the Select Committee. This is our
gesture of magnanimity to our indus-
trialists as against what Brazil did by
giving 1009, extra depreciation,

SHRI B, V. NAIK (Kanara): Wil
you be able to tell us whether this
country will accept any disparities in
incomes which Brazil has accepted?

SHRI N. K. P, SALVE: There are
two points on which we will have to
be extremely cautions. If you allow
multi-national corporations to come in
with their capital as Brazil did, it is
very dangerous. We are not going to
tolerate that. The multi-national
corporations will only be sllowed to
come in where we want to bridge the
gap of technology. Never otherwise,
Otherwise, you are heading for a
terribly dangerous situation as it
happened in Chile.

So far as the social justice is
concerned. the Brazdean people may
have remained complacent about fit.
‘Weanno‘lpmwmdn@ndlbout
it The difference between us and
Brazil is that while talking of socisl
justice we have allowed digparities to
gruw year to year, Brazil has at least
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ong diml% lieves t
Weltare State In countty can @
be built on twin Joundations,

I want to submit one thing mare.
We talk of carruption. 1 do not know
how we can end corruption without
legalising political donations. I want
to say with all emphssis at my
command about cerruption snd that is
that one always aee others’
and never sees his own, Therefore,
1 do not want to indulge in any kind
of hypocrisy which the
Members may-indulge in. I submit
that coerruption must stop at the top
first. Our election system, our
political system, our public life, must
become clean, I cannot understand
how and public life become clean
unless we legalise political donations.
This double standard must coms to
an end

Then, there is a talk of demonstra-
tion of currency, Only those who want
to take the country to disaster will
bring about this sort of demonetisa-
tion.

In the end, 1 submit to all the
political lemders, the social worlkers,
the Sarvodya leaders, the employers,
the employees, the indu:trialists, the
wholesalers, the retailers and the
professionals that they must endeavour
hard to avold any situstion of
disruption, because disruption dis-
rupts production. Anything which is
anti-production, 15 anti-national 7
am sure with a determined bid we
will be able to survive the rrisis, {lde
over it and be able to preserve all
the reshed values and eur parliamen-
tary democracy.

oy o wro Rvarll ¢ (aTeY) :
w wm & wry ey fedgw k0
T & wrpAr aredw ¥ MY a0
g,ﬁfﬁ:wfwgwmw AT
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g s e A
aeA &1 gy ¥ I AT E o7 15
! & fesft % T @ & s giewx
g B A ww feqrddtz ¥ 9w feardiie
#, Afer & arge A orar Wy o
foeft 7 farefy ey & ot vk et
% w7 §, qast wr agr Aft wiR
@/ | & W pefera ® avn At
IR | wre forz s ¥ dw difay,
& fart v v ofi o W, e
wd qrgw g oA, 10-12 it ®
LSUR L

ot gvR WX wowrg (W) ¢
woafer wEvET, AT wrAeqr AT AW ¥
" # gl et wwt ww oft &
afer wra el awr § WX o 5
avw w1 weeq Aft ¥ Hfaae @
®r% ot oot gofeqa wff & 1 e
vt wgren &% g B 1 ¥u Fadew
? fr wry onaw & fir agr agw & wa
X #fawe ®TC W w0 wawr Ivfeea
wn wifgy 1| fow avq @ &9 X
T WYL I AR gYW fag ot &t
4 AT T ¢ ar w7 Faoty et ar fr
wa § g w1 Od Mwe wlh
T Wigk | ag I fasty @y, W
Tt JoeX W § 1 wfw &
o o g ff fie e Wi w ok
ez st oyt o gd )

warefe qpew : 7 @t § fr
greE w1 Wi gew & ofr el WY
ot weft Rrderd agge soft
wifig 1 T ol 7y @ ¥ gw g
fe sy faw & po¥z o ot
9% feera Y oft Pfes ool ager oy
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<o § qufee Y oy sdwwolt =1 S
fearw o ¥ a¥ e wy waT A7 orew
e @ wfge 1| Wfew g ot QD
T & yafE @wrerbavT gem
TSI R A §, Hgw i fw
& 3% fewt w¢ @ § 1| SN
WY WA FLAT AW X T TX FT,
TAHT AL, qg 7w  Afws -
TfawT g wfgr & Toeffas
qrfegi & g fe § efopfaern &
YR AT Hifw sere-w4T fr 2 ¥
gt w1 wRr ¥ gt wwA F owits
Faqfagi ¥y =Wy T F7T F1 oMav
2t

ot quo vedarm T (From-
qre) ¢+ warefs off, wad e
weoT AEA TR fafrer R
g, @ g w vy & EwfAz
wRATT WgE g o 2 A
W EAT A TIT R AFT AT
T 1 AR N F gy wrAr AR g
frwrmremE? swrrmdid yam
1% SnT g AT & A1 fwr ARy
qaTwaTE | w7 80 Wi Anr @
2eral # ven ¥ 2g S E A1 Fer e
e & feoft oy awrn i 8w A
F savar fx 7o, v, wrerfa, 99,
zg-3vz, ¥ WY AwF 7y wf ¥y o
7z #F ot & A 9 £WF ¥ §
=z, rew atr wf fowr f H ¥ 2 Frad
Fag ez FAfrm gy feaet
%1 foer <y &, 77 o A wifeT)
Qv T ag g g & v qrer A da,
Eifciugi ek e E R TR Eci
agw 71 & ) wx gfw 2grr ¥ dar g
7 & TAfAG W ATt WY o
T awrrwor wgA § ) frartr o ey
Ty foeay war 1w Ay oY wrRAT
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72 fww dgoerht § ga Wit o
o Sowamfigwr | AveeRde # wair
oY W Y WraE ol §'Iww AW
ST agm ag vk § 1 wg oy Wit .
# 0w gy weit % |Y Wt g At
WTAT 97, §¥ OF QFF ¥ 1500 ©q ¥
wrwedt €Y Wt & 1 & s wrgar g e
AT TR AN e ofm e qwr &
Fommarg soe M aff &1 a7 s
@ ARt W fg S wwEr Y ver @
o ag w7 e o7 F wrArry wity
FHIA T A Ed 77 wer &
v Y § W wET & o X ST IR
wiee At § | daT 20 T AT
R H @R E O T H oA w5
7 AR Y WAl § faemr A g
(=aam=.) w1 ot vy (o e forad
MG 7F J THEE AT A ET WA AL
T g OFE AT (HATT %1 W wrer
areEet E T 2 1 AT "I WA ¥ o
THE § ®1€ FF FO0AT § AV IAWA
5 AT F wrwwer e &) gafma &
wgm fo ara 7 ¥ Ivar Tam H A
FT AT T51 [HATT g1 @ § a8 faep
T 1 gedte g ¢ faaw
T QAT H gA AT AT g
IAET AT A1 7 wrAEAT A GO ¢
wiag STeT TR &1 AL e
AT WY AGAE 74§ @ Afw wwy A
WA 3§ AF | (ewawTH)

™ma Ay oz & fx qagi ¥ o4O
"Ry §f 7 ag 2o w1 EA 0y
RE | W T g 1 N AT ey o
?aw s-emY R A wa Aff §)

Wt gewwX weAww
ooEr g amed A R

W qwo Trwliviw TPY A miat
¥ wy oot wAar & A wrTel
fo% «4f &

UK RS
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o sy A §, oY s Arae
& wu fag wong o # v few 31
oY efezam Fae § T ow wid wTW
T ¥ weur § afwer sy wdr AT
WY THE Ay WA A AR o
qend § 7 W S S FIegda Ay 7
wafag & wgar wrgm g fo o1 A7 4
aTE w7 WiEd § § W w1 JEAT
agwrer wEy §, § IwI ¥ N
¥ A rrrT g A av wrEET 2
¥ T &

et s oy = o wwAT F f=
A fafaeet & 9T g9 foew w1 30
fampardt @ 39w = ¥ wiforor v
@Y. maw ¥ e fafaeh &
arq wrg 5% o fafady &) w2
fafaredy woaT s9 BF WRT HF AT FH
woPT Z1 AXAT | IIEN & (AT 7
FA AT § W Fwd fafaef 2 gt
wz jhem wraww &) v wrE
fafrefy 1 fravgur 1 v & 37 ¥ fer
q W =2 2 FREEMe omTE T
FL M TeRIIE & Fawn dar grfea Aggn
Twey ¥ wodY W AN G AW [
ey X F for v 2
TIAWT 60-62 TIRT FAW W T
P g qforn @ faw wf=e
TEET GAC WD W QWA §TT 4
aforen wrar wTowT 25 wCT WA )
& Arw qrad gz frar tE 0w I A 6
T em 2 faur @ A OW AT A
ot Qe wHf fear | &% S A
AW T way fw T ®) 2w g o
91 % fear & | Wyt ww TAT T AT
JETEH Frar § qg A G T F THA-
TR Y e gur ) O A A w af
T &) ¥ e wen § e wre
fafafeft & o Wi dt wrwesw w1 fvaar
fremr Wt vt e &, W oo

wré zrvirz o foer § Ao ot g &
AT ¥9T I TTCEY & g W ORI g
IR ar A e ¢ 7 wEE A H w¢
uTT% O H1E e § 7w oo TR
a7z %, arai o froe adr vad A
TR B I TS T HaA ® frewa
"qTTTiL

T W AT & | SR 8 fafed
it ff fr 2w oW o T AT
Wt g el qWE N 1 ofirsEe
fafrr ot T 1 Y & 1 ag vt
fis W o we = ¥ wiaw e
TRNE T T ST | W A B
TR ¥ AT § | R AT W
TR ST ) Wl } e W
At WY argT T WX |

oTgq ¥ ¥he Wg9 9
ITHY g7 W WY wrer dur v W
Y e A W e fe e

z 7
They cannot last long f¥w feam
& 7w v fosd w1 @ T oReTe-
T X R E oW forw A ¥ W At
AT & TR AEY A G | W WA
QIETIENT  TAT AT WE 6T fewr
ar ¥ fousd & & o § & @ @)
AN | T AT T A
IEH WO BT CRARATISVT F7 T
Frgwedfs v chrag ¥
WS ®7 QR & S @ At
TITH TS I ST G W wrww ft
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W argr Wi 9wh 3w qgd oo
¥ ey & wndd | wrgw forsd W
T HUX T T § @ AT T
e T W ¥ e aw
wt ot w worr Wy § onfe ww & oo
W e T WA T Qg R W

ns

it Wi vy Y § Fe-srovoTarte
WwIiwgw veawaa R §
fis v wrli ) v R g, TR

A fan g« 3w § g wver
w0 AT Wy §, e A AR ww E )
Y A dwaw AW WA AW W
6 T iy wrl A, oW & w7 $TW
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g W sfpen ¥ qox ¥ W

LR § 8 R R AR L
wasbw §

o T ¥ v & O e el oY
78 & o et  wite ot seears
qTE

SHRI SHYAM SUNDER MOQHA-
PATRA (Balasore): Mr.
Sir, there is no doubt—and we all can
be unanimous on the matter—that the
countly 1g passing through the worst
ever economic crisis Every now amd
then we find an outburst here or there
student trouble; labour movement.
workers following work-to-rule or
some strike, railway disruption—hy
all of which the entire economy may
come to a standstill, And gvery new
and then ther is also a police fiving;
a ld®h charge. The entire_ police ad-
manistration is being criticised for at-
rocities for inhumaen brutality and so
on and so forth.

gnevance among the junior IPS offi-
cers up to the rank of DIG that they
are not treated properly.
retire they retire at Rs. 2200, while
1.AS officer retires at aknost Ra. 3,000
or a hitle more than that. The maxi-
mum pension fixed for the State pefice
officers is only Rs 1,000.
even an LAS. officer gets only this
one thousand. What is in-
creasing the salary of these I.P.S. offi-
cers upto Ra 2,500. g0 that they may
draw the pension of Ra. 1,000.

What is the rank of the Inapector
General of Police in a State? During
the British days, the 1.G. of the State
and the Chiet Secrstary were treated

E
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Joint Secretary. The I.G. cannot exert
himself before the LA.S. officers or
the Chief Secretary if he is a wooden
hearted bureaucrat. I have spoken to
many LGs. of Police and they have
got some grievances. I feel the status
of 1.G. in a'State should be increased.

What is the image of the Police per=
sonnel? One image is that of over-
worked police personnel. Another is
a tired police personnel. Yet another
is a brutal police personnel. In the
front page of Hindustan Times today
we. saw that even police personnel in-
dulge in things like asking young boys
to pimp for them. What a non-sense
and what a nasty matter is this. I feel
that there should be a Police Commis-
sion. ‘There was a Police Commission
in 1902. There has been a demand
for Police Commission for so many
years. ‘I think the Government should
now consider the question of institut-
ing -a Police Commission to look into
the grievances of the police personnel
and to impart to them civilised train-
ing so that they behave properly. Peo-

that the police personnel in

; are civiliseq and that they are
htened. 1 had, my own experi-
ence in England. They also indulge
in corruption and they also get into a
restaurants and feed themselves with
wine and other delicacies and get
away without paying the restaurant
owners. It is not a fact that in India
alone the police personnel are corrupt.
In many places it is like that. Because
power corrupts and absolute power
corruptg absolutely. When an indivi-
dual gets power, he tries to exercise it
sometimes in a simple way and otier
times in a brutal way. The economic
crisis is critical. The prices of com-
mouities have gone up like anything.
The price of paddy in 1971-72 was bet-
ween 47—58 per quintal; in 1972-73, it
was between 49—58 per quintal and
in 1972-73 it was Rs 70. Now what
about rice? In 1971-72 ;3 quinta! of
rice cost. Rs. T4 compared to Rs. 83
in 1972-73 and Rs. 104 to 109 in 1973-
74. 1t has almost doubled now, be-
" cause the current price is about Rs. 142

627 LS—11

per quintal At the Chief Ministers’
Conference held on 16th March, Shri
Fakhruddin Ali Ahmed said:

“We are certain now that we have
attained the Kharif target of
67 million tonnese . . The
rice procurement has crossed
three million tonnes against
the target of five million ton-

nes and, therefore the pro-
curement target would be
achieved.” x

If we are going to achieve the pro-
curement target why ig there increase
in the prices of paddy and rice?
People have got grievances. 1 sug-
gest that there should be subsidy ae
far as the urban areas are concerned.
Those who are consumers in urban
areas, the labour population and the
peasantry which are engaged in

working for hardly three months in a
year and remain unemployed for al-
most nine month in a year should
be able to purchase rice at subsidised
rates. Can the Government do it?
We can help the agriculturist who is
producing. We can also help the
consumers who are guing to purchase
these commodities in the urban mar-
ket from the retail shops. Sir, smug-
gling ig another important factor, I
mean smuggling of rice from one
State to another. Particularly in
Orissa. on the border areas this
smuggling has assumed a very large
proportion go much so the gangsters
and the hooligans are stopping trains
rizht inside the railway premises and
are indulging in extra-legal methods.
I'hey have entered into compartments
and have forcibly taken away rice
and the belongings of the passengers
who were carrying rice and have

‘createq a law and order situation. I

had a personal experience on the
night of 6th March. It happened at
Balasore station. For six hours.
three long distance trains were stop-
pcd inside the railway premises.
There was no police; there was no
administration at all. We tried to
contact over telephone the District
efficers. Nobody came and the pas-



319  lFinance Bill, 1974
(shri Shyam Sunder Mohapatraj
sengers were stranded so much so
wwse who had to catch planes were
stranded and those who had to catch
some . connecting trains were also
siranded ai the station. This is the
position. Government must ponder
over this fact, how to give relief to

ihg people, .

Sir, in Orissa, people have a feeling
that there iz not much help coming
forth Ifrom the Government of India
to Orissa to improve the economic
condition, I personally feel that
Government of India is alive to the
tact ang that they will leave no stone
unturned to help the people of Orissa.
But, we have seen, during the last
four five years plans, Orissa has not
received the due share compared to
other States of India. So, I must
now impress on the hon. Finance
Minister that while considering grants
to States, he must try to help Orisst
which is one of the poorest in the
Indian sub-continent,

some river valley
projects now trying to receive the
attention of the Government. One is
Rengali -ane another is Swarnarekha.
I came to kmow that there is not much
left of the Rangali project and the
Swarnarekhy river valley project has
also not been included in the Fifth
Five Year Plan. This is a very sorry
state of affairs. Year after year,
from 1967 till now, people of Orissa
have been ravaged by floods, devasta-
tions of the highest order and the
Government of India have helped
these flood victims to the tune of
crores of rupees. Only during last
year, Government of India gave about
Rs. 20 crores.
having permanent river valley pro-
pects to stop the flood menace which
is coming up year after year? We
go on giving relief to the people.
Many of them, like beggars go to the
BDOs, Chairmen of Panchayats and
Government. They go with begging
bowls and seek help. This happens
year after year. Why not we have
this plan? Sir. the Swarnarekha pro-

Sir, thery are
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ject has been finalised by experts and
it is lying with the Government of
India. Ine Government of India
have written to the Govermments of
Bihar, West Bengal and Orissa for
finalisation of the scheme because it
is a scheme of the three participating
Governments.  Nothing is forthcom-
ing from the State Governments, I
would request that there should be
some type of intervention py the Gov-
ernment of India sp that all these
State Governments are toned up te
the extent that something is decid-
ed immediately. So, when the next
flood havoe comes, we are prepared
with at least some plan to tell the
people. ‘Here is a plan ang it js gv~
ing to be implemented in the near
future’ This is one thing I wanted
to impress on the hon. Finance Minis-
ter so that at least one of the river
valley projects which are of para-
mount importance, utmost importance
and of great necessity to the people
is taken up during this Fifth Five
Year Plan.

As far as the tribal areag of Orissa
are concerned, I would like to im-
press on the Minister that there
should be some industries started
there immediately. I mean, not large
scale industries but medium type in-
dustries so that people may be engag-
ed. The tribals in Orissa are highly
cultured people. Their culture should
be considered in the proper perspec=-
tive. The community is dwindling
at such a rate that after the family
planning drive, after about a quarter
of a century, we may not see any tri-
bals in the State of Orissa. This is the
position. We must give them em-
ployment. We should have small in-
dustries.” As Gandhiji said, we should
have small industries to feed the
village people, to make them self-
sufficient in their own spheres and
thesg 'small industries should spring
tup immediately in the tribal areas so
that the tribal people will be happy .

and employed.
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Last but not the least, I would like
to impress on the Government to give
relief to the weaker sections of the
society from the nationalised banks.
People say that nationalisation of
banks has become one of the biggest
hoax. T do not think it is a hoax.
It was done with the greatest zeal by
the Prime Minister and the taxi-dri-
vers, bullock-cart owners and rick-
shah owners gaid that some socialistic
thinking is round the corner. But
what is happening? The agents and
managers of- the nationalised banks
are denying the benefits to the poor
people. They give these benefits to
the big business houses; they are hand
in glove with the businesg houses:
they are colluding with the big tra-
ders and they are denying the bene-
fits to the poor people. Only today
in- my constituency the handloom
weavers passed a resolution about the
noh-availability of credit from the
nafionalised banhs to the poorer sec-
tions. It is happening not only in my
constituency, but all over the country.
The poor people, the weaker sections,
they are denied the benefit of credit
of thé nationalised banks.

1 say that the bank officials who
indulge in this should be given the
most exemplary punishment. You
must remove from jobh or dismiss 20
such agents or managers.” Then peo-
ple will have more faith that here is
an administration which listens to
them -and not to the advice of the
bank managers. Otherwise. what is
the difference between the nationalis-
ed banks “arg bankg in the private
zectot?

Then. let there he coordination com-
'mittees -in every district with which
the Members of Parliament are asso-
ciated. Nowadays nobody thinks of

a Member of Parliament, While
considering the question of giving
benefis ‘to"s¢hk  pedple the bank
agénts snedber think that here arTe

Mermbera. of Parliament representing
ten Takhs of people. who should be
associated ~with decisTon-making.

Whv not hive some committee at

every district where we can be asso-
ciated? Then .we can guide the peo-
ple, we can help the people and we
can also bring home to our Ministers
the position prevailing in those areas.
So, I suggest that Members of Par-
liament, to whichever party they may
belong, should be associated with such
committees, and let there be guch
committees all over the country. I
hope the hon. Minister will kindly
consider these suggestions.

Wt T fag Wit (R @ awmfa
wery, @ fer ofcfafe § ot faw
fodas qwr far mar &, o & fom &
ferg fafaet oix fafeT 72 #r
FUTE [T AEAT §, i W AW AT
st mfas feafa & <7 & 7@ o=
qAZT T@AT THEAT AT

az ara @At g § o faer 2w #r
ga-anfg =@ aF 9T 7T S g fF o7
F qUHfaET qvA 3w AT § AR
afs afer v ofq far faaer e
faadt & 1 33 F703 Fwex @t wfw F
91 291 gAreT gy fawme 2w 2, fomd
FaTe FTaeeTT AR afrw awfa g 71
FwE A F; 50 qfavE Ffe 9fe 1)
forz ofr oo R AW a4TE, Wy,
aegAl &1 T faaar, sy, At a1
Ffgmra @gm M 9T # foaaz &
famr &7 fawm 3

1965 ¥ wfy aafe afq far, Sir
480 9T mar. fAa@ g ag W
TZ &7 417 AT &1 AT 2 ) A &
RTaT ag ¢ f& 3o fawme 2w & 9gi
a« gvaet g1, @fqs qra=r g T 2w Ay
g & s Gfw T 16 I
29z ®dr 797 qfw g, <7 7 meen
F TG § INEA FgT & T(1F gear
s, g U= faen & fawm & 1 o
F ezt dvAs En of 1o w enar
T ag) & W< <A & fegwa § agEd
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[ w= fg wrE]
¥ sfowa ¥ gor v sfowe
wtverdt gt o i & 1 . wfr safe
* 3 garc R el wrfigg wgt o
1900 frr oft & 1 3% W av
aifeea # 2400 FWr fawr ot @
e s ¥ 2300 frer W § 1w WAy
T dwi ¥ W wH 5 & W wfr
wfer mim ua ¥ o gw wfeery
WY T A 3 A NS 1 gA AWM
¢ #f921 %9 " 600 WA & ar
qifeerT # 900 3 T FHTH 100181
ag gk fog fawa &1 fquw @ T
T wTAHE welt werd & faary § @
* e ¢ wife faa vt Aoy afef
£ arit § 91 T g T I W
gy § | g ag e ¢ e Wl o
oT& O w7 & for g aw agt feaan
wd wo § ) o faafa X e iay
N T J, e AT W @ D,
O aCH FEATH, TF TOF &1, WITaT
ot ofpegtdt &1 97 TE, AU Asfe-
fadt &t gt &w § § @ 7 Wi we
=T Al oY 7gi Nefefad @@ d
g WY TF qQ AFAT ap7 SrwaIfady
TR A Y oA oW @ g, @ A
feafe & @ «9i 97 e 751 =%
qEw § )

g% Zm vty frerr 1 faee
wot § 1 Ffew oo o s s w
W ¥ wiy gurE & W o AT
Wiz & owry ¥ fud 3= A § fasew
Fowr ¥ et A AT T = @Y
ot &, 5 ¥ warr § vpre foAr € ey

gt fam @7 & WYY eA 1 o Twl-

W &, e faeer oy & 1 sy
wra 7 fae 7 A avw grn & o gl
ST AT AT AEAT B 9w qTH Wy
Y A s zrew w5 faar ) Are Al
& A & ure & faar 1 WY o wTTATAT
A urs @7 SR I e ¥ e
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gt we e, sk W e we
e Aw ¥ wrwor o& mfY we qwr )

#thﬁﬂmmtﬂr

¥ oY fadT W wwd § Afew Nt ww
gaTd s #Y Ay & I ¥ FAT AN
qARqEASTARATE | gETC Ay e
Rw & et o) g wara ey
agy v . wE gar @ wff ¥y,
¥ qF A Al 1 g% fee ® v
o e & weavm war wWe §
oA wre e ar § 1 & el e
71 S g fv o o e
¥ oY Iahr ¥ @Y ayx € oo § vy
TE AT F F9v agw Pic g Wt ag
¢ Y formrar s WY g wfigg )
¥% g 2%a § F 50 fowe xard v
s wfa & ot fog gw s da wY
aE v g 7 wdlifE qelt & o §
grr faferr it Siewr qfw w1 25 wfir-
o &1 e e ) Pafaw v @ o
ATHET TTAC A T § A FART ¥7
g T enw e ) W e W
Tﬂﬁﬁmeﬁﬁmﬂﬂ?
Tg wwwr wife o ey A § ¥
wfrr ¥ wiew smeg, afee ¥ qw
gRTY BT Wrge g fe 9 g T
*7 qrt § W Y A Py andy, W ¥
vaTRT e WY wifiw ifa o g A
g et § gt oofc et ewTe T B 1
wut WX v qrft it “Prientt a1 W
gearr & 1+ wrf guq fawk W
T T § 4 @ W Wy T ¥
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Tt WY Wk w R g ¥ v
Qe o e #X7A &§ A 7 AT
¥ for 6% wrowy faard & o & oy
war  faenfy | pafae gy @ 97 0w
yut @ g2 M ¥ w7 X wq qF A
g £ =rfig 1 Porer AT 3T v AT A )
Afer wré i gar Ad Har Tifew fe
forerd} T A EY 1 wEA AT A g
fe avr & ot ®) wmrEr ¥ WA
T ¥t wiferwr s wofgw, W fr
Iq araT & g w7 Iqany Ak @
farg & §Y, ¥ gk s arr A & ) Afew
wreTa ¥ qreft gem A wd frgt & e
argn, W ¥ s wgm w7 WA
oA & w7 A g Mg Fawr
R & F77 A GHT qTA7 | AT qIX
N B17 9E M &Y ATE | SR
T &1 omw A AT g7 fAdew B

ol o 7z 2 fv wrx TR &
oveT A gerR gy 2, & W ox Aage
srdet 2 o1ead MY v H ¥ wagn
rsmEng Pamr o { fe
FAYL AT qH W g A Fvad
wwglt W gevrw wraré wAr @ oo
I9eT & w 7® & fr faeer a
7 v gfag gart 2w €Y R az feat 7 fait
qifafera aEt & afefamz 2 Afafz-
#q qEl 7§ gfefmEr g% & s Ay
oA wagdt & fiewt & fao ww ol
I e T W g ¥ fag
wrar 7 sy wat o & o1 aw
A g fe v we A A N W
fagra ¥ o awygy sfar Afes
¥ ETH AR WA g 97 e
ey fr fwrfy oft 3¢ gfaer §
3T gL & sfedt § 997 W Uw
i wgifer v e W
gl WY AN wier e e @
& faerry § @ Frforgwar A, walPageA
oeer. e & woh.w AR e

sfaey wrd § S § ) Prifgz wad &,
vt w7 o At w7 A § ) Fov
T gerE & g e o oaw
% s g €Y e & forel) ot wrell &
TEA & swet v fer amr §
& g7 & sqfevat ¥ F A 1A R, et
AxAf ) Pt Y aferw B
% gerdtem & 77 ¥ g fagew
fea qg W17 T 77 T § wfen
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SHRI B. V. NAIK (Kanara): With
your permission, as I was not certain
of being hore day after tomorrow, I
had made this request for your indul-
gence to allow me to speak to-day.

Sir, I have nothing very radical
and . different to offep .from .whai the
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previoug speakers have already spok-
en about, namely. that as far as pro-
duction in this country is concerned,
we cannot make a.compromise. Here,
while welcoming the Finance Bill, I
would like to draw the attention of
the Government to certain specific
proposals.

This Government hag come to
power on the triple principles of
democracy, socialism and secularism
and the recent events as well as the
ufteranceg of some of our leaders,
particularly, from the Opposition
make us cast a doubt whether an
abiding faith in the democratic form
of Government is reposed by some of
these leaders of public opinion in our
country. For example, I would quote,
the other day the leader of the Swa-
tantra Party,.

Shri Piloo Mody, in and outside the
Parliament, said that the democracy
in this country at best can survive
till the end of the present session of
this Parilament and that his more
realistic estimate was that democracy
will be extinguished within the next
ten months. Sir, ] am not a prophet
of doom like him nor go I hold any
brief to an un-bridled economic crisis.
I do have a gloomy view with the
mounting economic crisis, but it those
members of the political parties who
'‘make it an article of faith as far as
the form of government is concerned,
if these leaders of public opinion, if
these people in high positions in the
naiona] life or our country, deal with
a system has been in operation for the
last 27 vears in this eyniecal and ‘in-
consequential way, then T think all
of us who are participating in this
Indian democracy are ourselves to
blame. Sir, T am not bringing in the
party line here. T am  specifically
mentioning them here so that there is
no question of misleading public opi-
nion. T would therefore feel that we
have to take certain econstraints. If
we do not believe .in a demoeratic
svstem ‘of Government then we have

no meral irtespective of legal right to
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participate In the demociatic form of
Government, There are extra-parlia-
mentary methvds for the .1embers of
the exireme left as well as for the
memberg of the extreme right, lhere-
fore they do not have the moral night,
though they may have a grudging
legal right.

Comung back to the point raused by
Mr. N. ¥ K bSalve, about Lrazilian
expersment he had been categorical
in hig reply tg the query o1 the inte:-
Jection which 1 made, that while the
Braszilian experument today has prov-
ed extremely successful, the whole
economy of the country is now bus-
zing with actvity not unly in regard
to the bonds, but even in regaid to
the interest rates on the drpuats by
the bunks  Therg 15 a price index
system 1f there 13 a hike in the
price, rise in the index price of the
(omodaties, accordingly a higher rate
of interest is added on at that tune
when the interest ¢ credited. There
1s a periodical review  But what has
_happened in Braml? The dispanty
between the rich and the poor has
increased Here 1n our country, in
the sort of economy and econopuc
theory which we are practusing n
spite of our socialistic shibboleths 1t
15 not a question of the dispanty
growing but the rich becoming richer
but the poor becorung poorer That
neans the purchasing power of the
vulnerable section ol the society in
this country 1s falling. Tt is this
which we must be able to check

There are no ways of augement-
ng the purchasing Ppower of the
poorer sections of the sociely except
by giving them budgetary suport in
respect of the distribution of these
basic essential commodaties.

The hon. Minister of State for
Planning Shri Moban Dharia went
into this question the other day and
he has added certain items and
brought up the list to twetve. This
would utter]ly be an exercise in futi-
lity unless we are able to make a
dent on the agricultura! labour, on
the blue-opllar worker and the pre-
ductive and working poor. We should
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make davailable these aiticles to them
becausc they need them (0 make a
living Minimum number of comnio-
dities have to be distributed in
order to augument thex purchasing
power and these would be hardly
BlX

The hon. Minister for FPlanning

who knows very well about the
planming  piocess as well gs the
needs, hay addeq items like hydro-
gerdted ol What percentage of this
hydiv genated, oil 1n this country
manufactured by the Hindustan
Lever Lmuted .5 comsumed by the
Mdses’

1 would, thereto.e, sa, tatat the
sJaggestion that he bhas made, re-
guarding nmuxing up of Mao's cultural
ravolution, the Gandhian 1deoloy as
well as the marsista philesophy a
proper mmix—which he has been ad-
vocating, would be made more spe-
afic  Coming from that high office
a4 the Planning Commission, I would
expect a greatc: amount of clar.ty 1o
tlunking as far the commodities are
concerned—a staple food, one cereal,
one carbohydrate and some standard
variety of readymade cloth, I think,
should be enough, and some thcre
additional 1tems of absolu‘e pecedsity
(Lnterruption)

Roofover the head 12 kept outsade
It will still be too extravagant for
a puut country lhike ours At least
lo keep the body and soul together,
if the State cun take care of the
abuve thungs, that would be a great
achievement

I have, peichance, to go into these
things Waat are the ways® In spite
of the best intention &nd the draft
document says that there shall be
no deficit financing durning the Fiith
Five Year Plan, we have still land-
ed ourselves with a deficit financing
in excess of Rs 100 crores There
1s no guarantee that this will only
he the extent of deficit fnancing.
With the demands that have been
put forth by the warkers in the
public seclors of our country, it
would be no surprise if the defieit
finance at the end of the year ig
many times more than what has
been contemplated now.
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How then do we deul with 1t? I
am a belhever in the concept of non-
alignment But, still, we are gpend-
ing for the defence of owm country
about Rs 2,000 crores ‘lhe hig
countries the super-powers jin this
werld, they spend as mucli money
for one year as we have spent oul-
selves in the plan out lay of Rs
55,000 crores The budgetary outlay
for the defence of the Supe:-power
countries ke the US A and
U 8.S R run into nearly 100 bilhwn
dollars or eighty billion dollas
which 15 virtually equal to our total
outla in the Fifth Five Year
Plan.

Now, if we are able to enter into
a comstructive auagnment, as far as
our Asan Collective  Sveurity
Arrangement 1 concerned, without
any inhbitions regarding ideological
symemg in which we may be lving,
mnd it we are able to ente: into 2
constructive understanding and ah-
gnment with these countries, 1 think
there will be a very substantial
amount of savinge in our defence
spending which could be uged, by
proper utilisation by the Finance
Ministry, for the purpase of subsidi-
sing at least our public dutribution
system of the essential commodities

i you can kindly permit me. Irres-
of the sources of revenué—

In this country,

Ganesh, our Minister of State for
Finance, will have to admit that the
State is the number one monopolist
in this country if we mean the large

of the capitsl and the
wmvestment. According to the lategt
of capital

takingg in this country goes
Rs 5031 crores We are manufec-
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turing anywhere from a pin to saro=
plane or froth shooes to ships as one
would ke to say. Thig i3 the size
approximately, about eight 1o ten
times of the biggest monopolist,
Shry J.R D Tata in this country.

Therefore 1f from the returng for
the first year, for our investment, we
have been able to receive Re, 17
crores, why i3 1t that in these ten
big gianis Like the Hindustan Stesl,
Boksro Steel, Fertilisers Corpore-
t on, Heavy Engineering ‘Corporation,
Food Corporation, of Indis, Nations!
Coal Development, Oil and Natural
Gas Commission, Neyveli Lignite,
Shipping  Corporation and Bharst
Heavy Electricals where we have
;nvested 1n all Rs 3,665 crores. I do
not yield any surplus to us Why
should noy be posmble for us by
making them funclion Pproperly to
expect at least a 10 per cent return
on our investment of Rai. 6,000 cro-
ves That will come to Rs 600 cro-
res per year and your entire budge
tary deficit will be wiped out There-
fore, it s of peramount importance
ag = State investing in public secto:
undertakings to see that these undel
takings come i1n for special review 0!
the Ministry and it is necessary fu
us also to debate 1n detall about
them on the floor of thug  Houuse 1n
order to see that they become sccu
untable to Parliament.

ot W AR faerweTT (I"ih!)
garafy oY, wrew Al 9 & SAN
faw %7 EWNA 7K & feq @t g
g @ vt oS & e T e
Frua ww (s wrd § farre word
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SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Sir, while
rising to support the Finance Bill,
I must underscore the high rate of
inflation. The food gap, the ferti-
lizer gap and the fuel gap have
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brought lefore the Indian adminis-
trators many imponderables, If we
wani {o beat back the prices and if
we want to import adegquate  fuel
for our domestic needs and if we
want {o sustain and later on inerease
food production in the eouniry there
will be a draft on our forcizn ex-
change to the extent of Rs. 2100
croves, almost 95 per cent of our total
earnings, The situation is grave in

the extreme. Our economy iz in a
state of siege and the developed

nations have launched which in bhili-
tary parlance is called: “>aveloping
action”. Uncertaintieg, onxiztizz and
impenderable's arising  «ut of the
high prices have affeeted different
layers of sociely. Some of them are
mute; some of them are quite vocal
Tt appears that we have entered a
dnrk tunnel of necessities and restric-
tions and it will rcauira all cur ex-
periise, econcmic administra-
tivea counled with onolitieal will and
the mobhilisation of the masses fo
find our way out of the tunnel and
thi= gathering gloom.

ond

Our Finance Minister has done the
best in thig situation of consiraints

and has to be supported. Rather
than going into the nature of tax
affort in detail, T shall concentrate

on the lines opn which through micre-
plana  distriet by dirtrict. aachal by
anchal, we might try to fight our
way out of the gathering distress and
gloom. As regards the tax effort. it
is more or 1ess an the lines of the re-
cemmendalions of Kaldep and later
on by the Wanchoo Cemmitter exce-
pting in one important  particular.
K-ldor had reeommended az mart of -
a total arrangement high taxation on
cxpenditure. Now that we know the
injurious effects of black-money, this
tax on expenditure was very ncce-
ssary. The -enhancement of excise
duties cannot take eara of (his sUg-
gestion. Five starred hotels are go-
ing up. Black moneyed multi-millio-
naires and the new rich are spending
their davg in these five starred
hotels. Out of five rooms, {wo are
occupied bv foreign tourists and
three are occupied by our indigenoms
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new rich. There is conspicuous con-
sumption. We bring in a lot of cotton
for our export effort. hut consume
textiles internally. We import news-
nrint, We waste it in hlazing adver-
tisements for a high life and for high
jinks. Sir, development in 2 demo-
cratic society is always difficult. But
this inflation, whatever our frisnds
on tha Oprosition cide  might sav.
is a worldwide phenomenon. The
rate of inflatiopn may vary. In India.
it may be 40 per cent and in some
other country it may be 20 per cent.
We hsve imported som» of the infla-
tibn from abroad. But, how to
counter it? This is the poser.

Sir, firstly, I suggest that our pub-
lic sector undertakings in coal. steel.
heavy engineering and in electrieal
industries should imnrove their per-
formance angq should increase their
capacity utilisation. TIn: regard to
steel and coal mines, T hava suggest-
ed and I suggest again eaptive nower
plants. There ic no other way out.
There may be jurisdictional disputes
betwesn the Ministries but  «without
captive power plants, in cnal mines.
the lives of the coal miners will he
in ieorardy, We do not want repe-
tition of Jitpurs. So. we have to
captive power plants for the safety
of the workers and the working of
the mines and we have to have cartive
power plants in steel plants, if only
to take away the alibi to which some
of the technocrats are clinging to,
saying ‘there is no power, and there-
fore. we cannot utilise’. 10 MW. 15
MW power plants. some of them
mobile power plants must be import-
ad. Thew ecan see to the peak loads
requireqd by steel plants. By this we
can improve our capacity utilisation.
Secondly, Sir, the authoritv and the
fimetions  of the Burean of Public
Enterprises should %e re-structured,

MR. CHATRMAN: You may con-
rTinde now.

SHRT CHAPALENDU BHATTA-
CHARYVYTIA: Sir. T have spoken for
anle five minntes, .

MR. CHATRMAN: You have spoken
for ten minutes,
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SHRI CHAPALENDU BHATTA-
CHARYYTIA: Kindly bear with me
for another three or four minutes. I
will only read out the points,

MR. CHAIRMAN: Still, two Mem-
bers have to speak. At 6 p.m., we
have to close the discussion.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Sir, our planning
model although very sophisticated
is -based on wvarious national sam-
p'a surveys of very rlender sta-
tistical base and is not supported
bv census of consumption. This is a
must. Otherwise, this process of re-
gional variation through different
macro-plans will go on gathering mo-
mentum. Our region. Sir, Chotta
Nagpur is now faced with Adivasi
agitation, due to arrested growth, one
crom economy, failure of raing and
forest laws and using. Now, 20-30,000
Santhals are taking out processions
with hows and arrows. We have to
do something for them. T have sug-
gested and still suggest introduction
of dirv farming techniques, growing
sova bean and sun flower. We have
alroady started growing there low
nicotine content virghinia tobacco and
entton in demonstration vlots. Then,
Qir. T suggest rehabilitation of four
mainr industries in my region, name-
17. mica. shellac beedi and tusser all
Tabour incentives. If we take care of
thasn in the miero-nlans, or in the
various national schemes, if we force
the nace of growth of thege crows,
Chotrnaepur will see  another day.
Naw Chotanagpur is between two'
socfore, one glittering highlvy automa-
tic sector, and there ic a vale of tears
nearby We have to think introduec-
tion of intermediate technology, and
intermediate sector, so that this dis-
narity in economic development het-
ween district and distriet. between
one region of India and another is
slowly remcved. With these words, 1
surport the Bill.

st amA> qmT anf(7=waT): Tw-
afg 7w, # fawr freass 1 o9dw
AN E wew ¥ §8 fA Fw
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[Shri Giridhar Gomango]

(Koraput); Mr. Chairman, Sir, 1 rise
to support the Finance Bill, Today the
country is facing the problem. Actual-
ly there are two types of problem: one
is food scarcity and the other is food
problem. Fooq probley is a perma-
nent problem whereas food scarcity is
a temporary in nature. There are two
types of people living in India: one
is poor and the other is rich. The
problem of food scarcity is for ‘he rich
and the food problem is for the poorer

sections.  In the hill areas and tribal

belts, people eat—it wil] be odd to
hear—roots, fruits and sometimes
leaves. But in the towns we see the
people eating luxurious food. How can
we eradica‘e the disparity here? The
Finance Ministry is a main Ministry
in the Government, The Finance Min-
istry controls all the Ministries, And
when the Finance Bill is before the
House for discussion, I would like to
submit before the hon. Minister the
problesm which the country is facing
today. The main problem that the
couniry is facing toaay is the economic

problem or crisis. To eradicate the
economic problem, the Government
should come forward for permanent

solution, with a definite decision to
eradicate it for ever. It is a very diffi-
cult problem. The only solution is
this. When we have chosen to have a
socialistic pattern of society for the
country, we should adopt a socialistic
pattern of development. When the
Government allocate the money, pre-
pare the proposals, prepare the
schemes for the developmen‘ of the
country, to develop the people in the
backward regions. At that time, they
should get a higher allocation and less
for the luxurious things. Importance
has to be given to the smaller things
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which will be helpful for the

poor
people.

In the previous Plan the allocation
made for the tribal areas was very
much less. In the Fifth Plan, the Gov-
crnment has adopteq a bolg policy for
the development of the tribal ared:
and I hope they will get more money
in the Fifth Plan. But money alone
Will not solve all their problems, For
the removal of the undevelopment ar
backwardness of my people and those
who live below the subsistence leve!,
money allocation alone will not do.
There is so much exploitation in the
‘tribal areas. What type of exploita-
tion is that? The exploitation is
muinly  the economic exploitation
Whether he is poor or whethe- he is
innocent,  whatever he may be, thu
cxploitation arises out of the system |
ang unless we take the necessary
steps and bo!q steps to check the ex-
ploitation—I am not going info delail:
about the exploitations—they will
continue to live in an island of dark-
ness of the tribal and hill areas.

We all talk of co-operation for the
development of the backward people.
but in the Plan there is not a single
paisa for cooperation for the develop-
ment of the tribals. We talk of thc
development of the agriculiural me-
thods of the tribals, but there is nol
even a single irrigation facility in the
areas. When something is recommend-
ed by any commi‘tee .to the Govern-
ment. you will find that the action
taken is low and slow. How can we
expect the development of the {ribal
from tae {emporary measures and
haliing actions taken by the Govern-
men' and its officers from top to
bottom?

MR. CHAIRMAN: Would vou like {0
continue the next day?

SHRI GIRIDHAR GOMANGO: Yes.
Sir.

MR. CHAIRMAN: You may conti-
nue your specch the next day.




